
State Vs. Shawna Owg 

FIR No: 35/ 20 

Under Section; 498-A/ 406/ 34 IPC 

PS: Subzi Mandi 

11.08.2020 

Through video confereocing 

~1atter is taken up today on request of .Ahlmad of this court.. 

Present: NOiie. 

It has been brought to my notice that due to rypog:rapmcal emx,, in me 
order dated 10.08.2020. 'PS Wazirabad" bas been mentioned instead of l'S Scbzi 

~iandf at the top of page DO. 1. 

Tbecefor~ the order dated 10.08.2020 stands modified/darified to me 
enent mat the matter pertains to PS Subzi Mandi and not to PS Wazirabad 

Thenafore,, the word 'PS Wazirabad' as appearing on the top of page DO. 1 in 5ald 

ordfi smil be read as 'PS Subzi Mandi". 

Present order be digitally signed. Cop;r of this order be satt m Ld. 

:Maga.~ze/ SHO/1O as well as Ld. Defence counsel through official e-mail. 

C.oncemed Stenographer is warned to be careful in future. 

'f\nuj Agrawal) 
.ASJ.-03, CaJtraJ Disttia: 

TIS Hazari 0:Jmts, DeDri 
11.082020 



State \"s. Raj Kumar Olug 

F1R No: 35/'20 

Under Section: 498-A/406/34 IPC 

PS: Subi.i Mandi 

11.08.2020 

"Ibroogh ,ideo cnnferencing 

Matter is taken up today on request of Ahl:mad of this court. 

It has been brought to my notice that due to typographical error-. in the order 

dated Ul002<L~. 'FIR No. 25J'20' has been mentioned instead of 'FIR No. 35/20' (at the 

ootrom cii no. l t HR No. 120/20" has been mentioned instead of 'FIR No. 35/ 20" (at 

me bomm_ of page no. a). It is further noted that the case title 'State Vs. Basant Tewatia' 

bas been me.mioncd instead of 'State Vs. Raj Kumar Chug" (at the bottom of page no. 2) in 

me said o.Tdff. 

the order dated 10.08.2020 stands modified/clarified to the 

extent that F1R nUlllber in the instant case is '35/20' and not '120/20' or '25/2-0'. It is 

further clarified. that title of the case is "State Vs. Raj Kumar Chug' and not 'State Vs. 

Basant Tewatia". the FIR No. 120/20 and FIR No. 25/2-0 shall be read as 
'FIR iXo. 35/20' and case title 'State Vs. Basant Teft.'-a.tia' shall be read as 'State Vs. Raj 

Kumar 0mg' in order dated 10.08.2020. 

Present mda- he digmtll}· signed. Copr of this onler be sent to Ld. 

~f'SHO/1O as well as Ld. Defence coumel through official e-mail 

Co.i...,cc,._;:ned s~ warned to he careful in future. 

(Anuj Agrawal) 
ASJ-03, Cenrral District 

Tis Hazan Courts, Delhi 
l l.OS.2<L'.)Q 



State Vs. Vikram Singh 

PS: Subzi Mandi 

11.08.2020 

Through video conferencing 
This is an application for grant of anticipatory bail filed on behalf of the 
applicant. 

Present: Sh. Alok Saxena, Ld. APP for the State. 

Sh. Khushwant Wadhwa, Ld. Counsel for applicant. 

Report filed by the Investigating Officer (IO). Copy supplied to Ld. 

Defence Counsel electronically. 

As per report of IO, neither any FIR is pending for investigation against 

applicant nor any complaint with CAW Cell is pending against the applicant. 

Therefore, it is evident that there is no apprehension, much less reasonable 

apprehension of accused being arrested in non-bailable offence. 

Therefore, the application seeking anticipatory bail stands 

dismissed as being non-maintainable. 

During course of arguments, Ld. Defence Counsel vehemently argued 

that applicant is being harassed by police officials and he was also assaulted by them. 

Needless to say, the applicant may pursue his remedy as per law against the said 

grievance. 

Copy of the order be sent to Ld. Defence counsel through official email. 
Digita~ s1gned 

ANUJ ~{;~\~Al 
AGRAWAL Date, 2020.08. ll 

I HH4 +0530 

(Anuj Agrawal) 
ASJ-03, Central District 
Tis Hazari Courts, Delhi 

11.08.2020 



-
State Vs. Tanish 
FIR No: 318/20 

U/s 376 IPC 

PS: Civil Lines 

11.08.2020 

Through video conferencing 
This is fresh application for grant of anticipatory bail filed on behalf of the 
applicant. 

Present: Sh. Alok Saxena, Ld. APP for the State. 

Sh. Parkash Sharma, Ld. Counsel for applicant. 

Reply filed by the Investigating Officer (IO). Copy supplied to Ld. 

Defence Counsel electronically. 

As per applicant, he is Child in Conflict with Law (CCL) and his 

date of birth is 15.08.2002. However, the report filed by IO is silent about the 

claim of juvenilty of the applicant. In these circumstances, let report be filed by 

the concerned SHO/IO regar-ding the said averments/claim. 

Put up for arguments on 20.08.2020. 
DigitallJ; signed 

ANUJ ir:.~~h 
AGRAWAL Date: 2020.08.11 

15:46:55 +0530 

(Anuj Agrawal) 
ASJ-03, Central District 

Tis Hazari Courts, Delhi 
11.08.2020 



State Vs. Sharwan Kumar 

FIR No: 224/2018 

U/s 419, 420, 467, 468, 471 & 34 IPC 

PS: Subzi Mandi 

11.08.2020 

Through video conferencing 

This is fresh application for grant of bail filed on behalf of the applicant. 

Present: Sh. Alok Saxena, Ld. APP for the State. 

Sh. S.K. Sinha, Ld. Counsel for applicant. 

Investigating Officer SI Dhan Singh through VC. 

Reply filed by the Investigating Officer (IO). Copy supplied to Ld. 

Defence Counsel electronically. 

After arguing for some time, Ld. Counsel seeks liberty to withdraw 

the present application. Accordingly the present application is dismissed as 

withdrawn. ~;glWJi signed 
ANUJ AGRAWAL 

AGRAWAL ~t1i.oa.11 
15,46,36 +0530 

(Anuj Agrawal) 
ASJ-03, Central District 

Tis Hazari Courts, Delhi 
11.08.2020 

-



State Vs. Saraswati Devi 

FIR No: Not known 

PS: Timarpur 

11.08.2020 

Through video conferencing 

This is fresh application for grant of anticipatory bail filed on behalf of the 
applicant. 

Present: Sh. Alok Saxena, Ld. APP for the State. 

Sh. Manish Ahmad, Ld. Counsel for applicant. 

Reply filed by the Investigating Officer (IO). Copy supplied to Ld. 

Defence Counsel electronically. 

As per reply of IO, neither any FIR against applicant is pending in 

the concerned police station nor any police official from concerned police 

station is visiting the house of applicant to arrest her. Therefore, it is evident 

that there is no apprehension, much less reasonable apprehension of accused 

being arrested in non-bailable offence. 

Therefore, the application seeking anticipatory bail stands 

dismissed as being non-maintainable. 

email. 

Copy of the order be sent to Ld. Defence counsel through official 

(Anuj Agrawal) 
ASJ-03, Central District 

Tis Hazari Courts, Delhi 
11.08.2020 



I 
State Vs. Sachin Kumar 

FIR No: 280/ 19 

U/ s 420/ 120B IPC r/ w Section 66 of Information and Technology Act 

PS: Timarpur (Crime Branch) 

11.08.2020 

Through video conferencing 

This is an application for grant of anticipatory bail filed on behalf of the 
applicant. 

Present: Sh. Alok Saxena, Lei. APP for the State. 

Sh. Ram Singh Baliyan, Lei. Counsel for applicant. 

The case of the prosecution in nutshell is that accused along with 

other co-accused had entered into a criminal conspiracy for leaking the 

question papers (of recruinnent for the post of group X and Yin armed forces) 

and solving the same for various candidates in lieu of money. It is further 

alleged that on 22.09.2019, a raid was conducted by police team on the basis 

of secret information and applicant/accused along with other co-accused were 

found solving the online question papers. Seven accused were arrested from 

the spot and applicant/accused Sachin along with other two accused alleged to 

have fled away from the spot. A lot of incriminating material viz. 14 

laptops/ routers etc. were recovered from the spot. 

Lei. Counsel for accused has argued that accused is innocent and 

he has been falsely implicated in the instant case. It is argued that on 

21.09.2019, accused had appeared in the examination conducted by Haryana 
ANU] ~~~J'! 
AGRAWAL lf:SSf~~I 

State Vs. Sachin Kumar FIR No: 280/ 19 Page No. 1 of 3 



Smff Selection Commission at MM University (Old Engineering Block I(A) 
Mullana, District Ambala and after taking said exam, since it was not possible 

for the accused to reach to his house at Village Mandhana, Bhiwani, Haryana 
on the same day i.e. on 21.09.2019, therefore, he had stayed at his friend's 
house at F-84/85, Gandhi Vihar, opposite Nehru Vihar, New Delhi. It is further 

argued that a raid was conducted by police on next day and applicant fled 

away from the spot due to fear. It is argued that accused has nothing to do 

with present crime and has been falsely implicated. 

Per contra, Ld. APP for State has opposed the application for 

anticipatory bail on the ground that the allegations against the accused are 

grave and serious. It is argued that the custodial interrogation of the accused is 

essential to unearth the whole conspiracy. 

I have heard rival contentions and perused the record. 

Hon'ble High of Delhi in the case of Homi Rajvansh Vs. Central 

Bureau of Investigation, 185 (2011) DLT 774 has held as follows: 

"There is a perceptible difference in the results of the 
interrogation when a person who has an order of 
anticipatory bail in his pocket and goes to the investigation 
agency. He is bound not to cooperate and not to give the 
correct answer to the questions put to him to reach at the 
bottom of the case as against the person who is in custody 
or who does not have the protection of the anticipatory 
bail." 

State Vs. Sachin Kumar 
PIR No: 280/19 

~.l~ _,.o 
ANUJ =WA.I. 
AGRAWAL 20200ll I I 

IS--5 .26 
•0530 

Page No. 2 of 3 
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In State (CBI) Vs. Anil Sharma, 1997 Crl. U 4414, Hon'ble Apex 
Court has observed as under. 

"Success in such interrogation would aU.ude if the 
su._~ted person knol\"S that the is weU protected and 
insulated by a pre-arrest bail order during the time he is 
interrogated. Very often interrogation in such a condition 
would reduce to a mere ri.tuaL n 

The allegations against accused are quite grave and serious. The 

presence of accused at the spot is admitted. The plea as taken by accused 

justifying his presence (at the spot) does not disclose good ground to be 

ent-enained as this court can take judicial notice of the fact that geographically, 

for reaching his native town at Village Mandhan, Bhiwani, Haryana, accused 

was not required to travel all the way to Delhi at the spot of incident. 

Therefore, considering the totality of the circumstances of the case 

and since custodial interrogation of accused would be required to unearth the 

whole conspiracy and for effective investigation, I am not inclined to grant 

anticipatory bail to applicant Sachin Kumar. Accordingly, the instant 

application seeking anticipatory bail stands dismissed. 

Copy of the order be sent to concerned Ld. Magistrate/ jail 

superintendent/10/ SHO and Ld. Defence counsel through official e-mail. 

I may clarify that nothing expressed herein shall tantamount to an 

expression on the merit of present case. 

Slate Vs. Sachin Kumar FIR No: 280/19 

ANUJ ~~J" 
AGR'-\\\!AL 

(Anuj Agrawal) 
ASJ-03, Central District 

Tis Hazari Courts, Delhi 
11.08.2020 
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State Vs. Rohit Mundra 

FIR No: 140/18 

U/s 307 /34 IPC and 25/54/59 of Arms Acts 

PS: Sarai Rohilla 

11.08.2020 

Through video conferencing 
This is an application for early bearing of pending application for grant of 
bail filed on behalf of the applicant. 

Present: Sh. Alok Saxena, W. APP for the State. 

Sh. Jaiveer Singh Chauhan, W. Counsel for applicant. 

Heard. Considered. 

In the facts and circumstances of the case, the application seeking 

grant of regular bail is taken up today for disposal. 

W. Counsel for accused has argued that accused/applicant Rohit 

Mundra is in custody since more than one and a half years. It is further argued 

that the applicant is a young person aged about 28 years and he is the sole 

bread earner of his family. It is further argued that the complainant has made 

material improvement in his testimony and therefore, in the facts and 

circumstances of the case, accused deserves to be granted bail. It is further 

argued that one of the co-accused namely Varun Sharma has already been 

granted bail by Hon'ble High Court, therefore, applicant also deserves to be 

granted bail on the ground of parity. 

State Vs. Robit Mundra FIR No: 140/ 18 Page No. 1 of 4 
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Per contra, Ld. APP for the State has vehemently opposed the ball 

application on the ground that allegations against the accused are grave and 

serious and he may threaten the remaining two eye witnesses who are to be 

examined. 

I have heard rival contentions and perused the relevant record. 

Trial in the instant case is still going on and therefore, it would be 

premature to examine the sufficiency/probative value of the evidence at this 
stage. Moreover, charges having been framed against the applicant, the 

accusation cannot be said to be groundless. A deep and critical analysis of 

evidence is not necessary at this stage. 

In the case of Vaman Narain Ghiya v. State of Rajasthan 

(2009) 2 sec 281, the Hon'ble Supreme Court observed as follows: 

"While considering an application for bail, detailed 
discussion of the evidence and elaborate 
documentation of the merits is to be avoided. This 
requirement stems from the desirability that no party 
should have the impression that his case has been pre-
judged. Existence of a prima facie case is only to be 
considered. Elaborate analysis or exhaustive 
exploration of the merits is not required." 

In the case of State of Orissa vs Mahimananda Mishra Crl. 

Appeal No. 1175/2018 decided on 18.09.2018, the Hon'ble Supreme Court, 
while setting aside an order of grant of bail, observed as follows : 

State Vs. Rohit Mundra FIR No: 140/18 

D"'f~X '"'...i 
ANUJ ~111AWAI. 
AGRAWAL girou..,,i 

15 44 4:3 • ~JO 

Page No. 2 of 4 
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"It is also well settled that the Court mu.st not 
go deep into merits of the matter while 
considering an application for bail. All that 
needs to be established from the record is the 
existence of a prima facie case against the 
accu.sed. Keeping in mind the aforementioned 
principles, we are of the view that the High 
Court was not ju.stifled in going into the 
evidence on record in such a depth which 
amounts to ascertaining the probability of the 
conviction of the accu.sed." 

Accused cannot claim any parity with co-accused Varun Sharma as 
it has been specifically observed by Hon'ble High Court (at para 8 of order 

dated 11.03.2020) that "This court is of the primafacie view that the role 

attributed to the petitioner is different from the alleged role of Rohit 
Mundra or Ashish Mittal. Ashish Mittal had allegedly called Jassu on his 

phone searching for Charanjit Singh and Rohit Mundra is alleged to 
inflicted the injuries." 

The role of applicant is distinct from co-accused Varun Sharma. 

The bail application of other co-accused Ashish Mittal has already been 

dismissed by this court vide order dated 02.07.2020. The role of 

applicant/accused Rohit Mundra is graver than said accused as former is main 

assailant. 

In light of aforesaid reasons and considering the gravity of 

allegations, I do not find any cogent ground to release the applicant Rohit 

Mundra on bail. The application for bail is accordingly dismissed. 

State Vs. Rohit Mundra FIR No: 140/18 

D,;u:!7: AQNd 
ANUJ 
AGRAWAL =-.ll8 11 

l ~ &-4-30 • OSJO 
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Copy of this order be given dosti to Ld. Counsel for applicant 

through official email. Copy of this order be sent to concerned jail 

superintendent for information. 

State Vs. Rohit Mundra FIR No: 140/ 18 

(Anuj Agrawal) 
ASJ-03, Central District 

Tis Hazari Courts, Delhi 
11.08.2020 

Page No. 4 of 4 
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I 
State Vs. Rajesh @ Raju 

FIR No: 280/20 

U/s 392/397/411 IPC 

PS: Wazirabad 

11.08.2020 

Through video conferencing 
This is fresh application for grant of bail filed on behalf of the applicant. 

Present: Sh. Alok Saxena, Ld. APP for the State. 

Sh. Sanjay Kumar, Ld. Counsel for applicant. 

Reply filed by the Investigating Officer (IO). Copy supplied to Ld. 

Defence Counsel electronically. 

Ld. Defence counsel has vehemently argued that accused has been 

falsely implicated in the present case and has nothing to do with present crime. 

It is argued that there is contradiction in the version of complainant and, 

therefore, accused deserves to be granted bail in the facts and circumstances of 

the present case. 

Per contra, Ld. APP for the State has vehemently opposed the bail 

application on the ground that allegations against the accused/applicant are 

grave and serious and the investigation is still at nascent stage. It is argued that 

accused may threaten the witnesses, if enlarged on bail. 

I have heard the rival contentions and perused the record. 

State Vs. Rajesh @ Raju FIR No: 280/20 

ANUJ t.Y0j%~i~Y 
AGRAWAL \1':-1~2~J!:ii1 
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The case of the prosecution in nutshell Is thnt on 23.07.2020 ut 

about 05.15 pm, applicant RaJesh @ Rn,lu robbed the complolnont: of cosh 
amount of Rs. 55,000/ - and three mobile phones ofter showing hlm o pistol 
like object. On being chased by complainant and other public persons, the 
applicant was apprehended at the spot and robbed property olong with pl.stol 
like object and a knife was recovered frorn his possession. 

The allegations against accused are grove ond serious, 
lm-estigation is still at nascent stage. The nccused hos been opprehended 11t the 

spot itself along with robbed property and a knife. The contentions of defence 

i.e. false implication and inconsistent version of complolnam can only be tested 

during course of investigation and trial and not at this stage. 

In the case of Masroor Vs. State of U.P. and Another 2009 (6) 

SCALE 358, the Hon'ble Supreme Court has observed: 

"Tlte,-e is no denying the fact that the liberty of an 
individual is precious and is to be zealously protected by 
the Courts. Nonetheless, such a protection cannot be 
absolute in eve,y situation. The valuable right of liberty of 
an individual and the interest of the society in general has 
to be balanced. Liberty of a person accused of an offence 
would depend upon the exigencies of the case. It is possible 
that in a given situation, the collective interest of the 
community may outweigh the right of personal liberty of 
the individual concerned". 

Therefore, considering the totality of the circumstances and since 

investigation is at nascent stage, I am not inclined to grant bail to 

applicant/accused Rajesh @ Raju. Accordingly, the application seeking 

regular bail stands dismissed. 

State Vs. Rajesh @ Raju FIR No: 280/ 20 

OliJl1tl~ ~tQnikl 
/\NUJ ~Mt~,,,,.L 
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Copy of this order be sent to concerned Ld. Magistrate, jail 
superintendent/ Investigating Officer/SHO/Ld. Defence counsel through 
official e-mail for information. 

I may clarify that nothing expressed herein shall tantamount to 
an expression on the merit of present case. 

State Vs. Rajesh @ Raju 
FIR No: 280/ 20 

g1gl~l1{, signed 
ANUJ AtiRAWAL 

AGRAWAL ft~i'oa11 
15:44: 19 +0530 

(Anuj Agrawal) 
ASJ-03, Central District 

Tis Hazari Courts, Delhi 
11.08.2020 
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State Vs. Nabeel 

FIR No: 140/19 

U/s 302/147/149/34 IPC 

PS: Daryaganj 

11.08.2020 

Through video conferencing 

This is fresh application for grant of interim bail filed on behalf of the 
applicant. 

Present: Sh. Alok Saxena, Ld. APP for the State. 

Sh. Jitendra Sethi, Ld. Counsel for applicant. 

Reply filed by the Investigating Officer (IO) . Copy supplied to Ld. 

Defence Counsel electronically. 

Applicant is seeking interim bail on the ground that his marriage 

is fixed for 25.08.2020 and his reception ceremony is to take place on 

05.09.2020. IO has sought some time for verifying the factum of 

marriage/reception of applicant and the annexed documents. 

In these circumstances, let further report be filed by concerned 

SHO/IO after verifying the said averments. 

Put up for arguments on 18.08.2020. 
AN s\gned UJ AGRAWAL 
AGRAWAL Date· 2020.08. ll 

15·"3:~4 +0530 

(Anuj Agrawal) 
ASJ-03, Central District 

Tis Hazari Courts, Delhi 
11.08.2020 



State Vs. Manish 

FIR No: 317/17 

U/s 307 /452 IPC 

PS: Pahar Ganj 

11.08.2020 

Through video conferencing 
This is an application for sending intimation to Jail Authorities regarding 
extension of interim bail of accused Manish Kumar. 

Present: Sh. Alok Saxena, Ld. APP for the State. 

Sh. Pulk.it Jain, Ld. Counsel for applicant. 

Vide instant application, the applicant is seeking intimation to Jail 

Authorities regarding extension of interim bail of applicant in terms of directions 

dated 04.08.2020 of Hon'ble High Court in W.P.(C) 3080/2020, Court on its own 

motion Vs. Govt. of NCT of Delhi & anr. 

Heard. Considered. 

In my considered view, no such separate intimation is required to be 

sent to Jail Authorities as the said authorities are bound to follow the directions of 

Hon'ble High Court. 

The instant application stands disposed of accordingly. 

Copy of the order be sent to Ld. Defence Counsel through official email. 
Dig1t.Altv slgoed 

AN~ 
by ANIIJ 
.\GR.,WI AL 

AG WAL Dalo·. 
?020.08. 11 
15.:43:08+()530 

(Anuj Agrawal) 
ASJ-03, Central District 
Tis Hazari Courts, Delhi 

11.08.2020 



saateVs. Oeepak@l>eepu 

.fDl 91/20 
U/ 1 302/34 1PC 

PS: Gulabi Bagb 

ll.08.2020 
1brougb wko a,oter-endng 
1his is hem ~ for pant of anddpatoq bail ·fiW ffl 1'ffla1t of die 
apptianL 

~e!fflt; Sh. Al<A L!i./d1'1 frJffdre 
Sa~~ l.d. Cr.Jett,ra ~#~4 

J.t d Lli 0--~~ ~.,r~ foJ-

(i1Il 11 m :'lf~, 

(~ .P~) 
p,$.UJ'Jf) 
T~Hazan~,. Oflli 

lliie,2020 



State Vs. Anil 

FIR No: 72/11 

U/s 302/34 IPC 

PS: Sadar Bazar 

11.08.2020 

Through video conferencing 
This is an application for grant of interim bail filed on behaH of the 
applicant. 

Present: Sh. Alok Saxena, Ld. APP for the State. 

None for applicant. 

Reply filed by the Investigating Officer (IO). Copy supplied to W. 

Defence Counsel electronically. 

It is informed by Reader of this court that Lcl. Counsel for 

applicant has sought adjournment _on the ground of ill-health and she has 

requested for keeping the matter for next week. 

In these circumstances, the present application stands 

adjourned for 22.08.2020. 
Dig~ sig::ed by A! ANUJ AGB.A AL 

AGRA.WAL = .oa.11 
15,42'05 
+ 0530 

(Anuj Agrawal) 
ASJ-03, Central District 

Tis Hazari Courts, Delhi 
11.08.2020 



I 
State Vs. Anil @ Raja 

FIR No: 227 /2016 

U/s 304/392/397/411/34 IPC 

PS: Burari 

11.08.2020 
Through video conferencing . 
This is application for extension of interim bail filed on behalf of the 
applicant. 

Present: Sh. Alok Saxena, Ld. APP for the State. 

Sh. Sher Singh, Ld. Counsel for applicant. 

Reply filed by the Investigating Officer (IO). Copy supplied to Ld. 

Defence Counsel electronically. 

The applicant is seeking extension of interim bail, granted to him 

vide order dated 26.06.2020 by this court under the guidelines of High 

Powered Committee. In terms of the directions dated 04.08.2020 of Hon'ble 

High Court in W.P.(C) 3080/2020, Court on its own motion Vs. Govt. of 

NCT of Delhi & anr, the interim bail of all such applicants have already been 

extended by Hon'ble High Court vide a common order for a period of 45 days 

from date of their respective expiry. The relevant observations of Hon'ble High 

Court are as follows: 

State Vs. Anil @ Raja FIR No: 227/ 2016 

D1gitatt ~~'bf y 
AN UJ AGRAWAL 
AGRAWAL Dato, 
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" Accordingly, it is ordered that the interim bails for 
a period of 45 days granted to 2901 UTPs, in view of 
the recommendation of HPC dated 28.03.2020, 
07.04.2020, 18.04.2020, 05.05.2020, 18.05.2020, 
20.06.2020 and 31 .07.2020 and on the basis of 
orders in W.P. (C) NO 2945/2020 titled as "Shobha 
Gupta & ors s Union of India & ors" are hereby 
extended by another period of 45 days from the date 
of their respective expiry of interim bails on the same 
terms and conditions". 

In view of same, there is no necessity for filing the present 

application separately. Present application stands disposed off accordingly. 

Copy of this order be sent to concerned Jail Superintendent/IO 

and Ld. Defence counsel through official email. 

State Vs. Anil @ Raja FIR No: 227/2016 

g;g~~ signed 

ANUJ AGRAWAL 

AGRAWAL rtjioa11 
15,53,07 
+0530 

(Anuj Agrawal) 
ASJ-03, Central District 

Tis Hazari Courts, Delhi 
11.08.2020 
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State Vs. Akhilesh 

FIR No: 120/20 

U/s308/188/269/270/34IPC 

PS: Timarpur 

11.08.2020 

Through video conferencing 
This is an application for grant of anticipatory bail filed on behalf of the 
applicant. 

Present: Sh. Alok Saxena, Ld. APP for the State. 

Sh. Abhishek Rana, Ld. Counsel for applicant. 

Report from concerned Juvenile Justice Board is received. Copy 

supplied to Ld. Defence Counsel electronically. As per said report dated 

06.08.2020, the date of birth of applicant/accused Akhilesh is 28.01.2001 and 

he has been declared as 'not a juvenile'. 

At request of Ld. APP, put up for arguments on 13.08.2020. 

ANUJ 
AGRAWAL 

Digitallb 
titjd y 
AGRAWAL 
Date: 
2020.08.11 
I S,4U8 
+0530 

(Anuj Agrawal) 
ASJ-03, Central District 

Tis Hazari Courts, Delhi 
11.08.2020 



SC No. 27327/16 

FIR No: 02/2011 

PS: Bara Hindu Rao 

State Vs. Anuj Mohta etc 

11.08.2020 

Through video conferencing 

Physical functioning of District Courts has been suspended in terms of Order No. 

26/DHC/2020 dated 30.07.2020 of Hon'ble High Court. 

Present: Sh. Alok Saxena, Ld. APP for the State 

All accused persons are on bail prior to lockdown period but not present today 

The matter was lastly listed on 15.01.2020 prior to suspension of physical 

functioning of district courts. However, thereafter, matter could not be taken up due to 

suspension of work in terms of various office orders issued by Hon'ble High Court. The last of 

such Order No. 26/DHC/2020 has been issued by Hon'ble High Court on 30.07.2020 thereby 

extending the suspension of physical functioning of courts till 14.08.2020 and directing to 

take up all the matters (except where evidence is to be recorded) through VC. 

Previously, the matter was fixed for appearance of accused Zamil and 

Manohar and Bailable warrants were issued against accused Manohar. No adverse order is 

being passed due to restricted functioning of courts in view of current situation of 'pandemic' 

and in view of office order no.19456-53/G.K./DJ(HQs.)/THC/Delhi dated 07.08.2020 of Ld. 

District & Sessions Judge (Headquarters) .. Since none is present on behalf of accused, 

therefore, matter stands adjourned for purpose fixed on 02.11.2020. 
Dig,ta.~· signed ANWI by ANU) AGR.\\\ AL 

AG WAL Dato, 2020. oa. 11 
15:-4 7~5 

(Anuj Agrawal) 
ASJ-03, Central District 

Tis Hazari Courts, Delhi 
11.08.2020 



SC No. 27347 /16 

FIR No: 314/2011 

PS: Crime Branch (North Delhi) 

State Vs. Alam @ Saleem & ors 

11.08.2020 

Through video conferencing 

Physical functioning of District Courts has been suspended in terms of Order No. 

26/DHC/2020 dated 30.07.2020 of Hon'ble High Court. 

Present: Sh. Alok Saxena, Ld. APP for the State. 

Accused Alam @ Saleem, accused Shahbuddin, accused Yasin and 

accused Farman are on bail prior to lockdown period but not present 

today. 

The matter was lastly listed on 11.03.2020 prior to suspension of 

physical functioning of district courts. However, thereafter, matter could not be taken 

up due to suspension of work in terms of various office orders issued by Hon'ble High 

Court. The last of such Order No. 26/DHC/2020 has been issued by Hon'ble High 

Court on 30.07.2020 thereby extending the suspension of physical functioning of 

courts till 14.08.2020 and directing to take up all the matters (except where evidence 

is to be recorded) through VC. 

Previously, the matter was fixed for final arguments. No adverse order 

is being passed due to restricted functioning of courts in view of current situation of 

'pandemic' and in view of office order no.19456-53/G.K./DJ(HQs.)/THC/Delhi dated 

07.08.2020 of Ld. District & Sessions Judge (Headquarters). Since none is present on 

behalf of accused, therefore, matter stands adjourned for purpose fixed on 

29.10.2020. Digit~ signed 
ANUJ ~t~MAL 
AGRAWAL Date, 2020.os.11 

15,47,57 +0530 

(Anuj Agrawal) 
ASJ-03, Central District 
Tis Hazari Courts, Delhi 

11.08.2020 



SC No. 63/ 2018 

FIR No: 74/2016 

PS: Hauz Qazi 

State Vs. Sunita Kashyap etc 

11.08.2020 

Through video conferencing 

Physical functioning of District Courts has been suspended in terms of Order No. 

26/DHC/2020 dated 30.07.2020 of Hon'ble High Court. 

Present: Sh. Alok Saxena, Ld. APP for the State. 

All accused persons are on bail prior to lockdown period but not present 

today. 

The matter was lastly listed on 18.03.2020 prior to suspension of 

physical functioning of district courts. However, thereafter, matter could not be taken 

up due to suspension of work in terms of various office orders issued by Hon'ble High 

Court. The last of such Order No. 26/DHC/2020 has been issued by Hon'ble High 

Court on 30.07.2020 thereby extending the suspensio11 of physical functioning of 

courts till 14.08.2020 and directing to take up all the matters (except where evidence 

is to be recorded) through VC. 

Previously, the matter was fixed for appearance of accused persons. No 

adverse order is being passed due to restricted functioning of courts in view of 

current situation of 'pandemic' and in view of office order no.19456-

53/G.K./DJ(HQs.)/THC/Delhi dated 07.08.2020 of Ld. District & Sessions Judge 

(Headquarters). Since none is present on behalf of accused, therefore, matter stands 

adjourned for purpose fixed on 03.11.2020. Digt~~ signed 
ANUJ it~11.u 
AGRAWAL llalo, 2020.08. 11 

15:U :OS +OS30 

(Anuj Agrawal) 
ASJ-03, Central District 
Tis Hazari Courts, Delhi 

11.08.2020 



SC No. 63/2018 

FIR No: 74/2016 

PS: Hauz Qazi 

State Vs. Sunita Kashyap etc 

11.08.2020 

Through video conferencing 

Physical functioning of District Courts has been suspended in terms of Order No. 
26/ DHC/ 2020 dated 30.07.2020 of Hon'ble High Court. 

Present: Sh. Alok Saxena, Ld. APP for the State. 

today. 
All accused persons are on bail prior to lockdown period but not present 

The matter was lastly listed on 18.03.2020 prior to suspension of 
physical functioning of district courts. However, thereafter, matter could not be taken 

up due to suspension of work in terms of various office orders issued by Hon'ble High 

Court. The last of such Order No. 26/DHC/2020 has been issued by Hon'ble High 

Court on 30.07.2020 thereby extending the suspension of physical functioning of 

courts till 14.08.2020 and directing to take up all the matters (except where evidence 
is to be recorded) through VC. 

Previously, the matter was fixed for appearance of accused persons. No 
adverse order is being passed due to restricted functioning of courts in view of 
current situation of 'pandemic' and in view of office order no.19456-
53/ G.K./DJ(HQs.)/THC/Delhi dated 07.08.2020 of Ld. District & Sessions Judge 

(Headquarters). Since none is present on behalf of accused, therefore, matter stands 
adjourned for purpose fixed on 03.11.2020. 

ANUJ ftW-0:v~ 
AGRAWAL ,,,..,zo,o.oa.11 

l5·48·05 •0530 

(Anuj Agrawal) 
ASJ-03, Central District 
Tis Hazari Courts, Delhi 

11.08.2020 



I 

L 

CR NO: 507/2019 

Mohd. l<halik Xhao ws ACP & OD 

11.08.2020 

Through video coofeffncing 
l"IL..-'-' ,-.~ ...... of. n:--:- ,,.._ L-- .___ . ..__. • - or~ .No rupa;cuaw-.u~ .· vuuai~uu.>uc.::a1Sd5peD'JCUm~ ~UC& • 

26/DHC/2020 dated 30.07.2020 of l:loo'ble High Court 

Present: None fur parties-

The maner was J.asrn., listed on 07.00..2020 prioI" to suspension of 

pb~-sical functioning of disrria: rouns.. H<M"5ff, di.acafia, mattN could nor be taken 

up due to suspension of work in terms of v-..rioGs office mders issued by Hon"ble High 

Coun. The last of such Order No. 26/DHC/2020 bas been issued by Hon"ble High 

Court on 30.07 2020 th~- extending the of physical funa:ioning of 

coum till 14.08.2020 and di.reaing ro take up all the maIIBS (except where evidence 

is to be recorded) through VC. 

Pre\-;ously, the matter ";as fixed fur appearance of connsel of 

revisionist.. No a£h·erse order is being passed due to ra.tricced functioning of courts in 

\;iew of current siruation of <pandemic' and in view of office Oider oo.19456-

53/ G.K./DJ(HQs.),rJHC/Delhi dated 07.08.2020 of Ld District & Sessions Judge 

(Headquarters). Since none is present on behalf of revisionist, therefore, matter 

stands adjourned for purpose fixed on 03.11.2020. 

(Anuj Agrawal) 
ASJ-03, Cenrral Disoict 
TIS Haz.ari Courts., Delhi 

11.08.2020 



r 

CR NO: 764/2019 

Kalpana Srivastava vs State 

11.08.2020 

Through video conferencing 
Physical functioning of District Courts has been suspended in terms of Order No. 

26/DHC/2020 dated 30.07.2020 of Hon'ble High Court. 

Present: None for revisionist. 

The matter was lastly listed on 02.03.2020 prior to suspension of 

physical functioning of district courts. However, thereafter, matter could not be taken 

up due to suspension of work in terms of various office orders issued by Hon'ble High 

Court. The last of such Order No. 26/DHC/2020 has been issued by Hon'ble High 

Court on 30.07.2020 thereby extending the suspension of physical functioning of 

courts till 14.08.2020 and directing to take up all the matters (except where evidence 

is to be recorded) through VC. 

Previously, the matter was fixed for issuance of notice to respondent. 

No adverse order is being passed due to restricted functioning of courts in view of 

current situation of 'pandemic' and in view of office order no.19456-

53/ G.K./DJ(HQs.)/ THC/Delhi dated 07.08.2020 of Ld. District & Sessions Judge 

(Headquarters). Since none is present on behalf of parties, therefore, matter stands 

adjourned for purpose fixed on 04.11.2020. g;o~rn signed 
ANUJ AGRAWAL 
AGRAWAL Dato, 

20:.Z0,08. 11 
15:48:22 +0530 

(Anuj Agrawal) 
ASJ-03, Central District 
Tis Hazari Courts, Delhi 

11.08.2020 



l 

SC No. 158/2020 

FIR No: 168/2018 

PS: Hauz Qazi 

State Vs. Sushil Kumar etc 

11.08.2020 

Through video conferencing 

Physical functioning of District Courts has been suspended in terms of Order No. 

26/DHC/2020 dated 30.07.2020 of Hon'ble High Court. 

Present: Sh. Alok Saxena, Ld. APP for the State. 

All accused persons are on bail prior to lockdown period but not present 
today. 

The matter was lastly listed on 11.03.2020 prior to suspension of 

physical functioning of district courts. However, thereafter, matter could not be taken 

up due to suspension of work in terms of various office orders issued by Hon'ble High 

Court. The last of such Order No. 26/DHC/2020 has been issued by Hon'ble High 

Court on 30.07.2020 thereby extending the suspension of physical functioning of 

courts till 14.08.2020 and directing to take up all the matters (except where evidence 
is to be recorded) through VC. 

Previously, the matter was fixed for consideration . No adverse order is 

being passed due to restricted functioning of courts in view of current situation of 

'pandemic' and in view of office order no.19456-53/G.K./DJ(HQs.)/THC/Delhi dated 

07.08.2020 of Ld. District & Sessions Judge (Headquarters) .. Since none is present on 

behalf of accused, therefore, matter stands adjourned for purpose fixed on 
05.11.2020. 

Digita llv signed 

ANUJ ~t~~AL 
AGRAWAL ~~i.oa.11 IS,48,32 

+0530 

(Anuj Agrawal) 
ASJ-03, Central District 
Tis Hazari Courts, Delhi 

11.08.2020 



CR NO: 162/ 2020 

Vijender Singh @ Raju Parcha vs The State of NCT of Delhi & ors 

11.08.2020 

Through video conferencing 

Physical functioning of District Courts has been suspended in terms of Order No. 
26/ DHC/ 2020 dated 30.07.2020 of Hon'ble High Court. 

Present: None for revisionist 

The matter was lastly listed on 13.03.2020 prior to suspension of 
physical functioning of district courts. However, thereafter, matter could not be taken 

up due to suspension of work in terms of various office orders issued by Hon'ble High 

Coon. The last of soch Order No. 26/DHC/2020 has been issued by Hon'ble High 

Coon on 30.07.2020 theceby extending the suspension of physical functioning of 

courts till 14.08.2020 and directing to take up all the matters (except where evidence 
is to be recorded) through VC. 

Previously, the matter was fixed for issuance of notice of the revision 
petition to respondent. No adverse order is being passed doe to restricted functioning 

of coons in view of current situation of 'pandemic' and in view of office order 

no.19456-53/G.K./DJ(HQs.)/THc;oelhi dated 07.08.2020 of Ld. District & Sessions 

Judge (Headquarters) .. Since none is present on behalf of parties, therefore, matter 
stands adjourned for purpose fixed on 06.11.2020. 

t:9~signed 
ANUJ ACRA1JAL 

AGRAWAL f8~ioa.11 
15,48,4! 
+0530 

(Anuj Agrawal) 
ASJ-03, Central District 
Tis Hazari Courts, Delhi 

11.os.2020 



CR NO: 173/2020 

Pankaj Jain vs State 

11.08.2020 

Through video conferencing 

Physical functioning of District Courts has been suspended in terms of Order No. 
26/DHC/2020 dated 30.07.2020 of Hon'ble High Court. 

Present: None for revisionist 

The matter was lastly listed on 03.04.2020 after suspension of physical 

functioning of district courts. The date was fixed by filing section after assignment. 

However, thereafter. matter could not be taken up due to suspension of work in terms 

of various office orders issued by Hon'ble High Court. The last of such Order No. 

26/DHC/2020 has been issued by Hon'ble High Court on 30.07.2020 thereby 

extending the suspension of physical functioning of courts till 14.08.2020 and 

directing to take up all the matters (except where evidence is to be recorded) through 
VC. 

Previously, the matter was fixed for appearance of revisionist. No 

adverse order is being passed due to restricted functioning of courts in view of 

current situation of 'pandemic' and in view of office order no.19456-

53/ G.K./DJ(HQs.)/THC/Delhi dated 07.08.2020 of Lei. District & Sessions Judge 

(Headquarters) .. Since none is present on behalf of revisionist, therefore, matter 
stands adjourned for purpose fixed on 04.11.2020. 

Digitally signed 
byANY,J 

ANUJ AGRAWAL 

AGRAWAL rt~'.oa. 11 
15:48:49 
+0530 

(Anuj Agrawal) 
ASJ-03, Central District 
Tis Hazan Courts. Delhi 

11.08.2020 



CR no. 174/2020 

Deepanshu Goel & ors vs State & ors 

11.08.2020 

Through video conferencing 

Physical functioning of District Courts has been suspended in terms of Order No. 

26/DHC/2020 dated 30.07.2020 of Hon'ble High Court. 

Present: None for revisionist 

The matter was lastly listed on 03.04.2020 after suspension of physical 

functioning of district courts. The date was fixed by filing section after assignment. 

However, thereafter, matter could not be taken up due to suspension of work in terms 

of various office orders issued by Hon'ble High Court. The last of such Order No. 

26/DHC/2020 has been issued by Hon'ble High Court on 30.07.2020 thereby 

extending the suspension of physical functioning of courts till 14.08.2020 and 

directing to take up all the matters (except where evidence is to be recorded) through 

vc. 
Previously, the matter was fixed for appearance of revisionist. No 

adverse order is being passed due to restricted functioning of courts in view of 

current situation of 'pandemic' and in view of office order no.19456-

53/G .K./DJ(HQs.)/THC/Delhi dated 07.08.2020 of Ld. District & Sessions Judge 

(Headquarters).. Since none is present on behalf of revisionist, therefore, matter 

stands adjourned for purpose fixed on 04.11.2020. r?lW1Ji signed 
ANUJ AGRAIVAL 

AGRAWAL ~}i'.oa.11 
15,48,58 
+0530 

(Anuj Agrawal) 
ASJ-03, Central District 
Tis Hazari Courts, Delhi 

11.08.2020 



SC No. 27574/16 

FIR No: 134/2013 

PS: Kashmere Gate 

State Vs. Rinku Singh & ors 

11.08.2020 

Through video conferencing 

Physical functioning of District Courts has been suspended in terms of Order No. 
26/DHC/2020 dated 30.07.2020 of Hon'ble High Court. 

Present: Sh. Alok Saxena, Ld. APP for the State 

All accused persons are on bail prior to lockdown period but not present 
today 

Sh. Pulkit Jain, Ld. Counsel for accused Rinku 

The matter was lastly listed on 18.01.2020 prior to suspension of 
physical functioning of district courts. However, thereafter, matter could not be taken 

up due to suspension of work in terms of various office orders issued by Hon'ble High 

Court. The last of such Order No. 26/DHC/2020 has been issued by Hon'ble High 

Court on 30.07.2020 thereby extending the suspension of physical functioning of 

courts till 14.08.2020 and directing to take up all the matters (except where evidence 

is to be recorded) through VC. 

Previously, the matter was fixed for PE. Evidence is not to be recorded 

as per directions of Hon'ble High Court in view of restricted functioning of the District 

Courts due to current 'Pandemic' . Since none is present on behalf of accused, 

therefore, matter stands adjourned for purpose fixed on 05.11.2020. 
Dig itallv sigoe<I 
bvANU) ANUJ ACR~\\Al 

AGRAWAL ~~i_oa. 11 
1; ,49,oa +os:io 

(Anuj Agrawal) 
ASJ-03, Central District 
Tis Hazari Courts, Delhi 

11.08.2020 

7 



SC No. 28341/16 

FIR No: 385/15 

PS: DBG Road 

State Vs. Mratunjay Kumar 

11.08.2020 

Through video conferencing 
Physical functioning of District Courts has been suspended in terms of Order No. 

26/DHC/2020 dated 30.07.2020 of Hon'ble High Court. 

Present: Sh. Alok Saxena, Ld. APP for the State. 

Accused is on bail prior to lockdown period but not present today. 

The matter was lastly listed on 11.03.2020 prior to suspension of 

physical functioning of district courts. However, thereafter, matter could not be taken 

up due to suspension of work in terms of various office orders issued by Hon'ble High 

Court. The last of such Order No. 26/DHC/2020 has been issued by Hon'ble High 

Court on 30.07.2020 thereby extending the suspension of physical functioning of 

courts till 14.08.2020 and directing to take up all the matters (except where evidence 

is to be recorded) through VC. 

Previously, the matter was fixed for PE. Evidence is not to be recorded 

as per directions of Hon'ble High Court in view of restricted functioning of the District 

Courts due to current 'Pandemic'. Since none is present on behalf of accused, 

therefore, matter stands adjourned for purpose fixed on 06.11.2020. 
~9)1~ signed 

ANUJ AGRA\~AL 

AGRAWAL ~;i0
_08_11 

15,49,15 +0530 

(Anuj Agrawal) 
ASJ-03, Central District 
Tis Hazari Courts, Delhi 

11.08.2020 



SC No. 27514/16 

FIR No: 423/15 

PS: Prashad Nagar 

State Vs. Anshul 

11.08.2020 

Through video conferencing 

Physical functioning of District Courts has been suspended in terms of Order No. 
26/DHC/2020 dated 30.07.2020 of Hon'ble High Court. 

Present: Sh. Alok Saxena, Ld. APP for the State. 

Accused Anshul, accused Yogesh @ Takkal and accused Rohan not 
produced from JC 

The matter was lastly listed on 25.02.2020 prior to suspension of 

physical functioning of district courts. However, thereafter, matter could not be taken 

up due to suspension of work in terms of various office orders issued by Hon'ble High 

Court. The last of such Order No. 26/DHC/2020 has been issued by Hon'ble High 

CoUrt on 30.07.2020 thereby extending the suspension of physical functioning of 

courts till 14.08.2020 and directing to take up all the matters (except where evidence 
is to be recorded) through VC. 

Previously, the matter was fixed for PE. Evidence is not to be recorded 

as per directions of Hon'ble High Court in view of restricted functioning of the District 

Courts due to current 'Pandemic' . Since none is present on behalf of accused, 

therefore, matter stands adjourned for purpose fixed on 29.10.2020. 
Digita\1i signed 

ANUJ ~t~l,!\l 
AGRA WAL Date: 2020.08.11 

15:49:22 +0530 

(Anuj Agrawal) 
ASJ-03, Central District 
Tis Hazari Courts, Delhi 

11.08.2020 



SC No. 28428/16 

Fm No: 96/2013 

PS: DBG Road 

State Vs. Ravi Saxena @ Babu 

11.08.2020 

Through video conferencing 

Physical functioning of District Courts has been suspended in terms of Order No. 

26/DHC/2020 dated 30.07.2020 of Hon'ble High Court. 

Present: Sh. Alok Saxena, Ld. APP for the State. 

Accused Ravi Saxena and accused Ashok Jagia are on bail prior to 

lockdown period but not present today. 

Accused Pappi @ Rahul not produced from JC 

The matter was lastly listed on 11.03.2020 prior to suspension of 

physical functioning of district courts. However, thereafter, matter could not be taken 

up due to suspension of work in terms of various office orders issued by Hon'ble High 

Court. The last of such Order No. 26/DHC/2020 has been issued by Hon'ble High 

Court on 30.07.2020 thereby extending the suspension of physical functioning of 

courts till 14.08.2020 and directing to take up all the matters (except where evidence 

is to be recorded) through VC. 

Previously, the matter was fixed for further proceedings. No adverse 

order is being passed due to restricted functioning of courts in view of current 

situation of 'pandemic' and in view of office order no.19456-

53/ G.K./DJ(HQs.)/THC/Delhi dated 07.08.2020 of Ld. District & Sessions Judge 

(Headquarters) .. Since none is present on behalf of accused, therefore, matter stands 

adjourned for purpose fixed on 07.11.2020. 
Dig ita\?j signed 

ANUJ ~t~MAL 
AGRAWAL Date, 2020.08.11 

15,49,30 +0530 

'(Anuj Agrawal) 
ASJ-03, Central District 
Tis Hazari Courts, Delhi 

11.08.2020 



I 

SC No. 28804/ 2016 

FIR No: 172/2016 

PS: Paharganj 

State Vs. Mohd. Shahdat Ali 

11.08.2020 

Through video conferencing 

Physical functioning of District Courts has been suspended in terms of Order No. 

26/ DHC/2020 dated 30.07.2020 of Hon'ble High Court. 

Present: Sh. Alok Saxena, Ld. APP for the State. 

Accused Shahdat Ali not produced from JC 

The matter was lastly listed on 19.02.2020 prior to suspension of 

physical functioning of district courts. However, thereafter, matter could not be taken 

up due to suspension of work in terms of various office orders issued by Hon'ble High 

Court. The last of such Order No. 26/DHC/2020 has been issued by Hon'ble High 

Court on 30.07.2020 thereby extending the suspension of physical functioning of 

courts till 14.08.2020 and directing to take up all the matters (except where evidence 

is to be recorded) through VC. 

Previously, the matter was fixed for PE. Evidence is not to be recorded 

as per directions of Hon'ble High Court in view of restricted functioning of the District 

Courts due to current 'Pandemic'. Since none is present on behalf of accused, 

therefore, matter stands adjourned for purpose fixed on 05.11.2020. 

ANUJ ~;.11,t~\lij signed 
AGRA\\''AL 

AGRAWAL Date, 2020.08.11 
15,49,36 +0530 

(Anuj Agrawal) 
ASJ-03, Central District 
Tis Hazari Courts, Delhi 

11.08.2020 



SC No. 798/2018 

FIR No: 64/2018 

PS: Prashad Nagar 

State Vs. Ravi Kumar 

11.08.2020 

Through video conferencing 

Physical functioning of District Courts has been suspended in terms of Order No. 

26/DHC/2020 dated 30.07.2020 of Hon'ble High Court. 

Present: Sh. Alok Saxena, Ld. APP for the State. 

Accused Ravi and accused Deepak are on bail prior to lockdown period 

but not present today. 

The matter was lastly listed on 07.01.2020 prior to suspension of 

physical functioning of district courts. However, thereafter, matter could not be taken 

up due to suspension of work in terms of various office orders issued by Hon'ble High 

Court. The last of such Order No. 26/DHC/2020 has been issued by Hon'ble High 

Court on 30.07.2020 thereby extending the suspension of physical functioning of 

courts till 14.08.2020 and directing to take up all the matters (except where evidence 

is to be recorded) through VC. 

Previously, the matter was fixed for PE. Evidence is not to be recorded 

as per directions of Hon'ble High Court in view of restricted functioning of the District 

Courts due to current 'Pandemic'. Since none is present on behalf of accused, 

therefore, matter stands adjourned for purpose fixed on 03.11.2020. 
~~.\',Wi""""" 

ANUJ AGRAWAL 
AGRAWAL ~i~'.oa11 

1S:~9:-43 
+OSJO 

(Anuj Agrawal) 
ASJ-03, Central District 
Tis Hazari Courts, Delhi 

11.08.2020 



SC No. 28225/2016 

FIR No: 72/2011 

PS: Sadar Bazar 

State Vs. Naresh& ors 

11.08.2020 

Through video conferencing 

Physical functioning of District Courts has been suspended in terms of Order No. 
26/ DHC/2020 dated 30.07.2020 of Hon'ble High Court. 

Present: Sh. Alok Saxena, Ld. APP for the State. 

Accused Naresh, accused Anil, accused Ashish @ Pawan not produced from JC 

01.06.2020 
Accused Kishan @ Vicky not present. He is on interim bail vide order dated 

The matter was lastly listed on 03.03.2020 prior to suspension of physical 
functioning of district courts. However, thereafter, matter could not be taken up due to 

suspension of work in terms of various office orders issued by Hon'ble High Court. The last of 

such Order No. 26/ DHC/2020 has been issued by Hon'ble High Court on 30.07.2020 thereby 

extending the suspension of physical functioning of courts till 14.08.2020 and directing to 
take up all the matters (except where evidence is to be recorded) through VC. 

Previously, the matter was fixed for final arguments. No adverse order is 

being passed due to restricted functioning of courts in view of current situation of 'pandemic' 

and in view of office order no.19456-53/G.K./DJ(HQs.)/THC/Delhi dated 07.08.2020 of Ld. 

District & Sessions Judge (Headquarters) .. Since none is present on behalf of accused, 

therefore, matter stands adjourned for purpose fixed on 26.10.2020. 
Digitally signed 

ANUJ ~t ~~AL 
AGRAWAL ~1i'oa.t1 

1 S,:49 ~5 I + 05.JO 

(Anuj Agrawal) 
ASJ-03, Central District 

Tis Hazari Courts, Delhi 
11.08.2020 



CR NO 58186/2016 

Kishan Lal vs The State 

11.08.2020 

Through video conferencing 
Physical functioning of District Courts has been suspended in terms of Order No. 

26/DHC/2020 dated 30.07.2020 of Hon'ble High Court. 

Present: None for revisionist 

Sh.Alok Saxena, Ld. APP for the State/respondent 

The matter was lastly listed on 18.02.2020 prior to suspension of 

physical functioning of district courts. However, thereafter, matter could not be taken 

up due to suspension of work in terms of various office orders issued by Hon'ble High 

Court. The last of such Order No. 26/DHC/2020 has been issued by Hon'ble High 

Court on 30.07.2020 thereby extending the suspension of physical functioning of 

courts till 14.08.2020 and directing to take up all the matters (except where evidence 

is to be recorded) through VC. 

Previously, the matter was fixed for arguments on revision petition. No 

adverse order is being passed due to restricted functioning of courts in view of 

current situation of 'pandemic' and in view of office order no.19456-

53/G .K./DJ(HQs.)/THC/Delhi dated 07.08.2020 of Ld. District & Sessions Judge 

(Headquarters) .. Since none is present on behalf of revisionist, therefore, matter 

stands adjourned for purpose fixed on 07.11.2020. g;g~~signod 
ANUJ AGRA\\ AL 

AGRAWAL ~iKos.11 
15,49,59 +0530 

(Anuj Agrawal) 
ASJ-03, Central District 
Tis Hazari Courts, Delhi 

11.08.2020 



CR NO: 355/2019 
M/s Shivam Jewellers vs M/s Shree Balaji Jewellers 

11.08.2020 

Through video conferencing 
Physical functioning of District Courts has been suspended in terms of Order No. 

26/DHC/2020 dated 30.07.2020 of Hon'ble High Court. 

Present: None for parties 

The matter was lastly listed on 23.03.2020 prior to suspension of 

physical functioning of district courts. However, thereafter, matter could not be taken 

up due to suspension of work in terms of various office orders issued by Hon'ble High 

Court. The last of such Order No. 26/DHC/2020 has been issued by Hon'ble High 

Court on 30.07.2020 thereby extending the suspension of physical functioning of 

courts till 14.08.2020 and directing to take up all the matters (except where evidence 

is to be recorded) through VC. 

Previously, the matter was fixed for arguments on revision petition. No 

adverse order is being passed due to restricted functioning of courts in view of 

current situation of 'pandemic' and in view of office order no.19456-

53/G.K./DJ(HQs.)/THC/Delhi dated 07.08.2020 of Ld. District & Sessions Judge 

(Headquarters). Since none is present on behalf of parties, therefore, matter stands 

adjourned for purpose fixed on 05.11.2020. ~~gl~\1' signed 

ANUJ AGRAWAL 

AGRAWAL ~t;tos11 
15,50,07 
+0530 

(Anuj Agrawal) 
ASJ-03, Central District 
Tis Hazari Courts, Delhi 

11.08.2020 



CA NO: 272/2019 

Brijesh Sharma vs Avdesh Jain 

11.08.2020 

Through video conferencing 

Physical functioning of District Courts has been suspended in terms of Order No. 

26/DHC/2020 dated 30.07.2020 of Hon'ble High Court. 

Present: None for parties 

The matter was lastly listed on 30.01.2020 prior to suspension of 

physical functioning of district courts. However, thereafter, matter could not be taken 

up due to suspension of work in terms of various office orders issued by Hon'ble High 

Court. The last of such Order No. 26/DHC/2020 has been issued by Hon'ble High 

Court on 30.07.2020 thereby extending the suspension of physical functioning of 

courts till 14.08.2020 and directing to take up all the matters (except where evidence 

is to be recorded) through VC. 

Previously, the matter was fixed for arguments on appeal. No adverse 

order is being passed due to restricted functioning of courts in view of current 

situation of 'pandemic' and in view of office order no.19456-

53/ G .K./DJ(HQs.)/THC/Delhi dated 07.08.2020 of Ld. District & Sessions Judge 

(Headquarters) .. Since none is present on behalf of parties, therefore, matter stands 

adjourned for purpose fixed on 03.11.2020. ~'.9~\'li ''9"e<1 

ANUJ 
AGRAWAL ~t~i'.oa.11 

15:50:16 
+0530 

(Anuj Agrawal) 
ASJ-03, Central District 
Tis Hazari Courts, Delhi 

11.08.2020 



CA NO: 273/2019 

Brijesh Sharma vs Avdesh Jain 

11.08.2020 

Through video conferencing 
Physical functioning of District Courts has been suspended in terms of Order No. 

26/DHC/2020 dated 30.07.2020 of Hon'ble High Court. 

Present: None fo r parties 

The matter was lastly listed on 30.01.2020 prior to suspension of 

physical functioning of district courts. However, thereafter, matter could not be taken 

up due to suspension of work in terms of various office orders issued by Hon'ble High 

Court. The last of such Order No. 26/DHC/2020 has been issued by Hon'ble High 

Court on 30.07.2020 thereby extending the suspension of physical functioning of 

courts till 14.08.2020 and directing to take up all the matters (except where evidence 

is to be recorded) through VC. 

Previously, the matter was fixed for arguments on appeal. No adverse 

order is being passed due to restricted functioning of courts in view of current 

situation of 'pandemic' and in view of office order no.19456-

53/ G .K./DJ(HQs.)/THC/Delhi dated 07.08.2020 of Ld. District & Sessions Judge 

(Headquarters) .. Since none is present on behalf of parties, therefore, matter stands 

adjourned for purpose fixed on 03.11.2020. Digitallri signed 

ANUJ ~t~l~AL 
AGRAWAL Date, 2020.08.ll 

15,50,23 +0530 

(Anuj Agrawal) 
ASJ-03, Central District 
Tis Hazari Courts, Delhi 

11.08.2020 



CA NO: 283/2019 

Avdesh Jain vs Brijesh Sharma 

11.08.2020 

Through video conferencing 

Physical functioning of District Courts has been suspended in terms of Order No. 

26/DHC/2020 dated 30.07.2020 of Hon'ble High Court. 

Present: None for parties 

The matter was lastly listed on 30.01.2020 prior to suspension of 

physical functioning of district courts. However, thereafter, matter could not be taken 

up due to suspension of work in terms of various office orders issued by Hon'ble High 

Court. The last of such Order No. 26/DHC/2020 has been issued by Hon'ble High 

Court on 30.07.2020 thereby extending the suspension of physical functioning of 

courts till 14.08.2020 and directing to take up all the matters (except where evidence 

is to be recorded) through VC. 

Previously, the matter was fixed alongwith connected appeal titled as 

Brijesh Sharma vs Avdesh Jain. No adverse order is being passed due to restricted 

functioning of courts in view of current situation of 'pandemic' and in view of office 

order no.19456-53/G.K./DJ(HQs.)/THC/Delhi dated 07.08.2020 of Ld. District & 

Sessions Judge (Headquarters) .. Since none is present on behalf of parties, therefore, 

matter stands adjourned for purpose fixed on 03.11.2020. o;g;,.!11. ,;good 

ANUJ 
AGRAWAL ~~OIW 

15.!W-31 
+0530 

(Anuj Agrawal) 
ASJ-03, Central District 
Tis Hazari Courts, Delhi 

11.08.2020 


